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Maxas Kumai. S3arman, sari of hagendra Na.th Barrfati., 

aged about 	years, residing at VIII. Khochab&1, P.O. & 

P.L. Dinhath, bit. Cooeh Bch&r, Pin No. 736135. 

.Applicant 

-Versus- 

Unio:a of India, scnrice thro.ui the Secretaiy. Ministry of 

Tele cemmUTli-3at on, epartmeflt of post, Q.ak BhaWafl, 

W D5h. 1. 
e Ch.e Post Master General, West Bengal. Circle, 

?ogayog Bhawan, CR Avenyt, Calcutta- 12. 

The Supettcwfldtflt of Post Office, RMS "SO" Division. 

Deartitent of post. Siliguri- 734001. 

The Head Record. Offloer, RMS "SG DivisiOfl Sill ur 

Respondents. 
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No. O.A. 35010080112017 	 Date of order: 11.7.2017 

Present: 	Hon'ble Ms. Jaya Das Gupta, Administrative Member 

For the Applicant 	: 	Mr. J.R. Das, Counsel 
Ms. T. Maity, Counsel 

For the Respondents 	: 	Ms. D. Nag, Counsel 

ORDER(Oral) 

Per Jaya Das Gupta, Administrative Member: 

Ld. Counsel for both sides are present and heard. 

2. The applicant has approached this Central Administrative Thbunal 

under Section 19 of the AT Act, 1985 seeking the following reliefs:- 

"a) 	To pass an order directing upon the respondents to issue an 
appointment order .asp&r Bio-datE ,erification on the basis of 
verification of the aIl-certificate3 on .15.07.2016 in favour of the most 
eligible candidate in terms of notificati n dated -3103.201 6. 

To pass an approprithté.order'directing uponihe respondents to 
produce the report of,the-B,o-data#enfication of the candidates who 

C 
are supplied Ini( óf ermThenolification dated 3t03.2016 and if it is 

' -I 	 - 	 - 

found that thi-applicànts fUlfiHiaII.'ellgible cciteñón and secure the 
highest marks4n that eveñt.a necessary directionteissued upon the 

respondents to issue ippoirilment'Otdèrlff favour ofithe candidates. 

To pass an order direbtion upon the-respondents to consider the 

representation dated 20.04201 7r 	/ 
And to pass such further other order-or orders as your Lordships 

may seem fit and proper. 	- - - 
f) Cost." 

It is the submission of Ld. Counsel for the applicant that he will be 

satisfied if a direction is given for consideration of representation made by 

the applicant Shri Manas Kumar Berman on 20.4.2017 before respondent 

No. 3 i.e. The Superintendent of Post Office, RMS "SG" Division. However, 

the Ld. Counsel for the respondents on instructions submitted that such 

representation has not been received by the office. 

Hence, with the consent of both the parties, it is directed that a fresh 

representation giving all details shall be submitted by the applicant within a 

period of 15 days after getting a certified copy of this order. Such 
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/ 	representation when received by respondent No. 3 shall be disposed of as 

per law within a period of one monthSand decision arrived at should be 
I'- 

conveyed to the applicant within a period of, one week thereafter. It is made 

clear that I have not gone into the merits of the case and all points are left 

open for consideration by respondent No. 3. 

4. 	The O.A. is disposed of with the above direction. 

t 

(Jaya Das Gupta) 
Administrative Member 
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